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wplicant impugns resnorn det L

21.9,92 ( mnsxure=1) promoting him as St
Lab (%.2000-3200 RPS) w.eefe 24, G.87uith effect Trom
the date Pls immediate junicr shri J.N.Malick, % Ce

was promoted, end seeks promoction as sup e cinten dent

Labe h’a@.f“o 101 08&.
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3 ppplicant had potlier filed 04 M@si’iiﬁ?!&%

g gy R gy
speking a direction to expunge cprtain uncomm nlcated

adverse remetke for the years 1981823 1902 =8% an

1933-84, He alsoc filed 0.n.N0,639/86 for grent af
p romo ticn in the scale of R, 550-%0, Bobh 0as
were disposed of by common order dated 11,12, 9
(anexure=9) in uhich it was kgl that no adveroe
entries should De deemad t0 have Deen masg soainst
spplicent and further directed responcdents to consids
granting spplicant promoticn to the cealg 0f Ba55=5
ryom the date his junior was o romobed, elong with

con sequantial benefits and intgrest @ 12% ne?e
a

4, pursuant to thet order deted 115126 9

applicant adni ttedly was promoted as Lab  Supdt.
(5. 550=900/1640-2900)uceofe 11,84 and wes granted
arreare and interest M2% pe.ae Raspon dennts =l 80
considaved spplicant's cace for promction to the
next higher grede of Re,2000=35200 and prome te
him 2s such Weoefe 24, 6,87 uhich uas the date

his junicr Shri J.N.Malick was promoted in that
gradees

Se Thereaftar zpplicant filed 0.t Noe806/94
challenging respondents? actien ir not giving him

fimancial benefits on his promotien in grede of

f5,2000=3200/ = from 24,6, 87 and praved for arresrs

tonether with intsrests That 0a was 2liowsd
by crder dated 297+ %%
B at the outset we no +{ e that the claims in

this 0n are sguarsly hit by the primcipls of rstructive

Res-Judinate contained in rction 17 gxplanation Iy 00
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which sn vissges that any matter which micht and ought
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to have been made on grouns of defence or abtiadk
in a fomer suit, shall be degned to haus Dedn
motter directly =nd substentislly in issue in a
subsequent suits Even otheruise when spplicant
Filed 08 Noo1506/94 and spacifically did not make
the present claimy, Order 2 Aule 2 PC probibits
fMim from sssking this remedy in the present Ohe

g+

7. That spart when the Tribunal in its
order dated 29.7.99 in Ot No.1505/ 94 uhich to our
knouwl edoge has not been stayved, guashed or set
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asidey has held that applicant wres sntitled to
this secale of R, 2000~3200 wegefe 24,687 with
arrearsy, we as a =ordinate division Bench are

bound by the same, and the guestion of granting

this scale Ffrom 1,1.,84 does not 2risae
8e The 0 is dismiascede No msts,.
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